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(d) whether Government would en-
courage the trade unjons to take over the
viable sick umits and run them on Co-
operative lines; and

(e) whether Government have interac-
ted with trade unions on the issue of
workers’ cooperatives to run viable sick
units to avoid closurg or retrenchment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SMT.
KRISHNA SAHI): (a) to (¢) 120 PSEs
who had adoptej the Voluntary Retire-
ment Scheme during the last 4 years to
shed surplus manpowgr have reported that
88,371 persons opted for voluntary retire-
ment. The asszssment about the number
of employees who would be considered
surplus to th: requirement of the PSE has
to bg made by the PSE thems:zlves. The
exact nurabzr of employees who could be
categorised ag surplus in each PSE is,
therefore, not available; The expenditure
which will be incurred by a PSE which
has alreary notified surpius manpower is
also requir~d to he assess2d by the said
PSE havinrg regard to the pay scale in
which such employees are working, the
actual basic vav and DA drawn by them,
iha longth of service rendered by them
in the same organjsation and in the pre-
vioug organisation and the number of
nonths service feft before superannuation,
When so mapy factors are evolved it is
no( possible to work out the averase
ameunt payable for workers or to prenore
10 estimate of the total amount invelved
to bz paid (o all the surplus worke-s.

(¢ and (e) The revival of Sick Indus-
tria] Companies by workers cooperatives
i one of the =ieasures envisaged vader

th~ 'Sick Industrial Companies (Special
Provisions)  Act. 1985. Some Trade
Unions have supgested eotting un of

“WVorkers Cooperatives during the meet-
ing of the Special Tripartite Comm’ttee
held on 20-1-1992. Government js prepa-
ved to consider viable rronosals for run-
ning sick PSEs through workers' coope-
ratives where the workers were willing.
However, the details in thjs regard have
to be worked out based on specific pro-
posals from workers’ cooperatives com-
pany-wise.
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Tender for transpo-tation work of CCI

3157. SHRI PARMESHWAR KUMAR
AGARWALLA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether it is a fact that Cement
Corporatjon of India has recently opened
a tendgr No. 11/(16)93-MMO, regarding
allotment of transportation work of
cemsnt to various destinations;

{b) if so, how many tenders have been
invited for price-bid;

{c) how many tenderers, amongst them,
were allotted the aforesaid work;

(d) what was the originally quoted
rate of the tenderers who have been allo-
tted the work and at what rate the work
wags allotted;

{e) what was the creditability of the
awardpe tenderers; and

(f) the names of the tenderers who
have not been invited and on what
ground?

THE MIMISTER OF STATE IN THE

MINTISTRY OF INDUSTRY (SMT.
KRISHNA SAHI): (a) Yes, Sir.
(b) Three tendprers, Who were pre-

qualified by the Tender Committes, were
invited for price-bid opening.

(© io (f) Since the rates quoted by
the tenderers were exhorbi‘int, the tender
was not finalised by CCI and hence no
transportation work hag been allotted to
any of the tenderers.
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